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Per:  CORAM  
   

On perusal of the records, it is observed that the duty liability in each of 

these challenges of Revenue to order-in-appeal no. PKS/490-493/BEL/2010 

dated 28th December 2010 of Commissioner of Central Excise (Appeals), 

Mumbai-III is below the threshold of ₹20,00,000/- prescribed in the litigation 

policy of Central Board of Indirect Taxes & Customs vide F. No. 

390/MISC/116/ 2017-JC dated 11th July 2018.   
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2. The appeals of Revenue are therefore, dismissed in accordance with 

the litigation policy of Government of India.   

(Dictated & pronounced in open Court) 
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